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SHRI CHHOTUBHAI PATEL (Guja-
rat): Madam, I also associate myself with 
Mr. Valliullah. What is due to it should 
be immediately paid to the State Govern-
ment of Gujarat. 

1.00 P.M. 

SHRIMATI SUDHA VIJAY JOSH1 
(Maharashtra): I associate myself with 
the viewpoint of Shri Raoof Valiullah. 
Maharashtra is also entitled to royalty for 
oil and gas from Bombay High. 
Maharashtra should get its due share. 

Delay in the Completion of the Work of 
the Wage Board for Working Journalists 
and Non-Working Journalists due to Non-
Cooperation by Employers' Represen-
tatives 

SHRI KAPIL VERMA (Uttar Pradesh): 
Madam Deputy Chairman, through you I 
wish to draw the Government's attention to 
a very important matter. Working 
journalists and non-working journalists all 
over the country who were eagerly looking 
forward to the Wage Board's report are 
feeling deeply concerned at the decision of 
the employers' representatives to abstain 
from attending the meetings thereby 
creating a serious apprehension in the 
minds of newspaper employees that the 
fresh wage fixation is likely to be 
indefinitely delayed. It appears from the 
concerted action of the Indian Newspapers 
Society and the Indian Language 
Newspapers Association to abstain from the 
meetings of the Wage Board and making 
certain allegations that they are all 
building up a case for challenging the 
decision of the Government on the 
fixation of the rates of wages in a court of 
law and also delay the process of wage 
revision in the newspaper industry which 
has been long overdue. The employees' 
organisations which have held a massive 
demonstration in front of INS building in 
Delhi on February 16 have made it clear 
that they will not tolerate any further 
delay in wage revision in the newspaper 
industry as a result of certain moves of the 
employers. The employees have 
threatened a struggle if it 

is forced on them. It is the duty of the 
Government to ensure that there is no 
unrest in the newspaper industry and the 
Wage Boards conduct their business 
smoothly and all sections cooperate so 
that their work is completed by March 31 
as scheduled. I hope that the Wage Board 
will complete its work by March 31. It is 
good that the Wage Board which had to 
adjourn due to lack of quorum because 
of-the employers' representatives absence 
on February 13, sat for 12 hours on 
February 16 despite the boycott. Gov-
ernment should call the representatives of 
the employers and ask them to attend the 
Wage Board's meetings "and cooperate 
with it. The Board should also be asked 
by the Government to expedite and sub-
mit its report by March 31 so that the 
journalist and non-journalist employees 
get what is long overdue for them. 

SHRI VITHALBHAI M. PATEL 
(Gujarat): I support the Special Mention 
of Shri Kapil Verma. 

Need for a Comprehensive Legislation 
for the rehabilitation of the disabled 

SHRI B. SATYANARAYAN RED-DY 
(Andhra Pradesh): Madam, Deputy 
Chairperson, through you, I would like to 
bring to the serious notice of the Central 
Government the need for an early legislation 
with regard to the disabled persons in the 
country. There are a large number of people 
in the country suffering from disabilities and 
who are in need of rehabilitation services. 
Job opportunities and prospects for the 
disabled are minimal and tackling this 
problem of rehabilitation of the physically 
handicapped is quite a gigantic task. It 
should be tackled in a most dedicated spirit, 
of course, schools and institutions do a 
certain amount of service but they cannot 
arrange for a complete rehabilitation of the 
disabled unless suitable jobs are identified for 
them. Although there are certain executive 
orders in force in the country for providing 
suitable employ-I   ment to the handicapped, 
these orders do 


